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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).216/2009

(From the judgenent and order dated 29/04/2008 in CRLA No. 2648/2007

of The H GH COURT OF BQVBAY)

STATE OF MAHARASHTRA TR. C.B. I . Petitioner(s)
VERSUS

MAHESH G JAI N Respondent ( s)

Dat e: 04/12/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE MARKANDEY KATJU
HON BLE MR JUSTICE R M LODHA

P.P. Mal hotra, ASG
Subhash Kaushi k, Adv.
Sal ender Sharma, Adv.
A. K Sharma, Adv.

B. Krishna Prasad, Adv.

For Petitioner(s)

U.N. Bachawat, Sr. Adv.

Al ok Bachawat, adv.

Syed Hasan | sfahani, Adv.
Jai nul Abi din, Adv.

K. V. Bhar at hi Upadhyaya, Adv.

For Respondent (s)

FSS55 SS55%

UPON hearing counsel the Court made the follow ng
ORDER

Heard | earned counsel for the parties.

Leave granted.

(A ay Kr. Jain) (Indu Satija)
Court Master Court Master



